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In the Ceniral Administrative Tribunal
Principal Sencny Mew Dalhi
\
Regn, Mo, 0A-511/88 Date: 29,5,1990,
Shri Sirdhari Leal cese Anplicant

Versus

Union of India & Ors, Geos respondents
For the Agplicant veso Shri Sant Lal, Advocate
For the fRespondents voes Shri P.,P. Khurana, Adwvoczte
~ . f . . -
CORAMs Hon'ble Shri P.K., Kartha, Yice-Chairman {Judl.)
. .
1

on'ble Shri D,K, Chakravorty, Administrative Member,

1. WUnether Reporters of local papers inay be allowed to
see the judgemant?‘%ﬂ

. . . B
2. 7o be referred to the Feporter or.not?‘ﬂb

(Judgement of the Bench delivered by Hon'ble
Shri P,K, Kartha, Vice-Chairman)

The applicant, who has Worked as a Casual Labourer
on daily wages, filed this application under Seﬁtion 19 of
the Administrative Tribunals Act, 1985, praying for the
follouwing reliefst-

{i) to dirsct the respondsnts toc implement their

order datead 22.1;1987, whereby he has been
declared successful in the examination for

recruitment of Group 'DY of

~t

icials held on

11.1.1987;
{ii) to diract them to make payment of pay and

allowances in the orescribed scales
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of pay
N, o—
whaen he
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of Group 'D' Ladre w,s.f, 6,2,198
joined his dutiss on the regular post pursuant

- to the order dated 6,2.1987; and
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to grant conseguential relief of fixation of

e

genlority and onay.
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2 The facts of the case in brief are as follows,
Tha applicant was engaged as a Casual Labourer on daily

ffice, New Delhi,
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uageayin Sarojini Nagar Head Posg
WeZef W 10.3.1983, Ha appearsd in the axzmination for
racruitment of Group 'O employses along with others

on 11,1.,1987 and was déclared succassful, His name
appsared at S1l.No.9 of the list of successful candidates,
Thereafter, he was medically examined and found fit, He
also furnished the r;quisite premium for surety bond for
regular appointment, He.uas taken on duty as a Letter
Box Peon and he joine@'duty on 6.2.1987,

3, However, the Senior Postmaster, Sarnjini Nagar,
issusd an order on 25,5,1987, wharedy he appointed 9
employees who had been declared successful in the
departmental examination held on 11,1,1987, as Graoup '0°
of ficials on temporary bgsis, Tﬁa ngme of the anplicant
did not figure in thg salid list,

4y - The applicant sub%ittad a representation on
20,5.1987 against the axclusion of his name from the
approved list of $uccessful candidates, He has not
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ceived any reply to the said reprasentation,

911
Y

"The raespondents havs stated in théir count er-
affidavit that the result of the exsminztion held on
11.7.1987 was cancelled and a frash rasult was issued on
19,5,1987 as 1t was observed that due\nepresentation had
not been given to the S/T category in accordance uith the
reserved points in the Communal Roster fFor that catsgory,
\ .
The points reserved for 5C and ST categories had basen
glven to the general caltegory in the examination held on
11.,1.1987,, The'reépondents, howsaver, ﬁomk action to get
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the reserved points dersservad and tha applicant has

been given regular appointment in Group 'DY uw,e
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Z.6.,15888,
6,  We have gone through the records of the case and
have heard the learned counsel for both the marties,
Admitﬁedly, the applicant has passed the examination for
recruitment of Group 'D' officials held on T1.1.1987, He
has aléo completed the r@qjisite FarmalitiaQ'and had given
his Charge fteport on 6,2,1987, The fact that one post in
the reserved category was dereserved later, would not, in
our opinion, affect the right of the applicant to rsgular
appointment fraom 20,5.1987, when the other employees who
-passad the saild examination were appointed on fempcrafy
basis in Group 'D' postse In the facts and circumstances
of the case, he would bz entitled to the arrsars of pay
and allouanﬁes in the prescribed scazle of pay of Group 'D?
_ﬁadre Weeof, 20,5.7987 upto 2,6,1988, when he was appointsd
on regular basis in Group 'D' Cadre, His seniority
should be reckoned from 20,5.,1987 and his pay should also
be fixed accordingly from that date, (
. 7. The respondents shall comply with the above
v ‘ directions within a period of ons month frém the date of

communication of this order.

There will be no order as to costs,

/'\/
SN ] %y
21 ‘

. 250
(D, Ks Thakrakiorty) (P, K, Kartha)
Administrative Member Vice-Chairman{Judl,)
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